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Al o Ak

Prem Kumar Jha

#mpihke Shri M.L.Paswan, Registrar I/c

Defects have not been removed , Learned
éounéel for the appiicant prays for 1is£ing the case
tomorrow. List on 28.5.96 for removing the defects.

N %/

( M L.Paswan )
. - Registrar I/c

Shri M.L,Paswan, Registrar I/c

Defects have been removed. Iearned counsel for
the applicant prays for listing the case before the

Hon'ble Bench on 30.5.96 for admission as the case is

>

of very urgent nature. List the case on 30 5.96 before

the Hon'ble Bench for admission.

A

( M,L,Paswan )
‘ S Registrar I/c
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3./ 30.5.96. Counsel forthe applicant : Shri N.| Ganguli.

After certain arguments, the learned céunéel;

for the applicant prays for short adjournment,

- Adjournment is granted, List this case bn 3,6.96

for‘hearing on admission as prayed for, o '  g \

A}

(N.K; Verma)
: : _ o L - Member. (A)
4,/3.6.96, Counsel ror'tha ‘applicant ¢ Shri N. Gapguli.

Heard. Issue notlcos to the respondents
raturnablo ulthln six weeks regarding dmxsslpn and
. Uilf also on interim order. List this case on'18.7.96-.
‘ Q‘L*hluyk/ = | . . L
. X&Cl« y Lo “  for hearing on admission and interim order. Notices

: L&\Q\C>§::(>, shall be served dasti on respondent oréi&byjﬁhc -
A N b4 ( # o

applicant and through normal channel to others. //

Wb/

(E.K Vorm
Ombot (b
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5/18.7.96 Counsel for the applicant ..l1. Mr. U. Pathak
| 2, Mr, A, Ganguly

Counsel for the respondents .. None

Heard Shri Pathak and Shri. Ganguly. No reply
' has s6 far been filed. This application relates to
promotion in excess of the quota of reserved categories
by the Regional Provident Fund Commissioner, Bihar,’
| mtna. In view of the issue involved it is a fit

case for adJudication. Admit,

: j\d\&ﬂ . 2. Iet the respondents be filed a detailed r:eoly
W%WQM, ﬂ within six weeks with a copy in advance to the learned
Nﬁi«&a&gw&“ﬁ . counsel for the applicant for fbiling rejoinder, if any.
L\%ﬂ% Let the matter be: placed on 21.8.96 before the Registrar |
. for completion of pleadings and putting the case o
. before a Bench as and.when Division Bench is_ available, .
‘ E ~ No order of interim relief is pbassed at this stage.
R Nk
) ) . o ‘ ( N.K.Verma ) - - p
SKS - : o Member (A) '

Q)m et =« M s G”"\"’ }JY-N !
‘ %b(aw ’(’ﬁjﬂ’ Aot ’)’L !u .

1/(‘5 han HO- }e/ﬁj’,,,( bo  be é:wv’hJ-mb/\./

bdow Aot Bewek w2
\\») 2510 96

-
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| 7. / 23+ 10 96. Both the parties are absent. W/S his not yet

bean flled. Llst it on 26.11.96 for Fumlnq U/S.

!

R o - . . - . . ) 4¢/
R I : o A Dyl. Reoistrar.’
| | )
8/6.12.1996 - ° - 'Nohe for'" the.‘par+ie's W/s has not bech
fllud Put up on 22 1.1997 for flllng W/s.
b
S ( Mdgpam@n,)
. . MPS, - Registirar '1/c
.- . : - . ) - o ) ‘ .
9/22.1.1997 ‘ . - - Nome for'the parties. W/s has not| been ‘
AN ©. . filed. Put up on 6.3.1997 for £ilin W/s as
a last’ chance, ‘ L
, - ( 8.P.Sinha )
"MPS, Dy.RegiStrar I/c
10/6.3.1997,. . .  None for the parties, W/s hds not been filed
: " so far though sufficient time was given therefore,
In the circumStances let it be listed bkeforle the
Hon'ble Bench for direction on 7. 4. 1997
( S.p.Sinma )
MPS, Dy.Registrar I/c
,
/
// ’

| Y
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(V .N . Mehretra)
che-chairman

has

-
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N : \ f. . . \  . L . ] \“ . . - (v 05\!(' 14‘3 hPOt La)
Y P m.ce—chalrman
KO _;_, Do i - R - 2 --"u‘ S L r"-

.\\J'r

; time is allawed ﬁar the same. I.»i.'LSt for direction on
30 09.1997. e T S

j
a——
»

- . .

(VsNiMehrotra)
Vice-Chairmen

BN e i b o

:’\-g
<

TS e

. <'$;34 / 30;9 97;A;>,  31"“9 83“““ is. “”t avallable taday’ the case.

{ B

, | is ad;;aurned tﬂ G 12 97 Fur dlrectxcn. =T
. Fes s A ks E o : oo 1
A . - y ' RN - . e o . ‘ oL o A

L syt T T ek Sflvas°ava)
t EEEEE N o o ' Dy. R891etrar.’7vf

!
i

R 15/04.12.97 . - Lhe applicant has not flAed r&goxnde
I A Lhcug,h several chances were given therefor. -
EE R S LlSt it in the %eady L::.st.

° ‘\

¢ = Il sk (s.Das Gupta) B t{;m.menrbtré)
e o o - Member(A) . Vice-Chairimn




16/09.03 .99

'17/18.05.99

SkJ

18/18.08, 99

None for the parties., , : ' | ' .f\\
Pleadings in this case are complete.' .

List on 18, 05 1299 for hearing,

{Lakshm&n Jha) (L.R.K.Prasad)
~‘Member(J) Member (a) &

)
For want of time hear:.ng is .ad journed to -

18,08,1999, . = | S |
(§ .

: w o
Vs STy

“(5.Na rayan) -
Vice~Cha :Lx:man

jliana),
Member(A)

For want of time, the marlngk is adjoumed

to 28,09,1999, 45%”2§Z»

MHming 1

(g.Narayan)
SKI Member(a) Vice-Chaiman
19./.28.9.99. . |
For want of time, hearing is adjournred to 1.5“5.11:;9;9. ‘
/cBs/ ' B ' (S. NARAYAN)
MEMBER (A) . VICE-CHAIRMAN = |
' | .
20 ”
33.11,99 ¢ C . _ ‘
: ‘) List on 31.12.59 for hearing.
cM ‘
(S .-Narayanj
Vice-chairman
21/31,12,99 Since DB 1sn not available today, the hearing
is adjoumed to 04,02,2000., '
-‘ _ (L.Hn%Ag liana)
SKI

Membar(a)
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%
22/4.2,2000 None for the parties. ,
I : ‘List it for hearing on 13.3,2000 ..
gl R
AKT o1 (LJJHR) S ..~ (L.R.K.PRESED)
: . MEMBER(J) "ﬂjiv;> . - MEMBER(A)
23/13.3.2000 None for the parties.
List it for hearing-en 20,4,2000 .
. iy . BRI B (L.JHA) e it . i oui s (LeR JK o PRASAD)
TR MEMBER(J) _ N : MEMBER(A)
B Sl ) T : y F BRI wees ' v
z - 5 ! . .
A T PSSR PG SR GO -

24/20:,4.2000 - None for the parties.
LJ.st it for hearlng on 24 5.2000 .

N ! ' LI
i . 2,
& . 9@’?‘”
AKT L HMINGLIANA) (L.JHA)
MEMBER(A) . MEMBER(J)
25/24.5.2000  Sh, U.Pathak, counsel for the applicant.
On the request of the learned counsel
for thegpp ipplicam: ; liat it for hearJ.ng
on 14,7.2000,
( L.Hmingliana ) ( Lakshman Jha. )

MES, Member (A) ' Member (J)

26./ 14.7.2000.

. As the D.B.of Court No. 1 is not available today,
list it on 21.8.2000 for hearing.»

VQRW

| (L. JHA)
MEMBER (A) MEMBER (3)
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27./ 21.8.2000,

R None appears on either side. List it on
24.8.2000 for hearing. In casa nobody turns up on
behalf of the applicant even on the next date, it will

be dismissed for default. : : M '

. JcBs/ - -Y(LAGK.PRASAD) v - 1 (5. NARAYAM)
‘ MEMBER (A) VICE~-CHAIRMAN

Shri N, Ganguli ‘counsel for tie appllcant

Shri R.S. Pradhan, counse 1 for the ZESan.

: : '1d. counsel for tie applicant submits on

instructions that he wants to withdraw the case, That bemg

as such, th:.s OA is disy (5sed as w ithd rawn.

. .28/24.08.2000 :

e DN T s
$kJ . (Lo KeKeFPrasad /M (A) (S .Narayan)/V" G.



